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the 7th February, 1978, under jub-sec-tion (4)
of section 30 the Industries (Development
and Regulation) Act, 1951; [Placed in
Library. See No. LT-1729/78]

II. A copy (in English and Hindi) of th,
Ministry of Industry (Department of Industrial
Development) Notification S.O. No. 79(E),
dated the 8th February, 1978, publishing the
Jute (Licensing and Control), Amendment
Order. 1978, u'nde, subsection (6) of section 3
of the Essential Commodities Act, 1955.
[Placed in Library. See No. LT-1728/78],

III. A copy each (in English and Hindi) of
the following papers, under sub-section (i) of
section 619A of the Companies Act, 1956:

(i) Eleventh Annual Report and
Accounts of the Bharat Heavy Plate and
Vessels Limited, Visakhapat-nam, for the
year 1976-77, together with the Auditors
Report on the Accounts and the comments
of the Comptroller and Auditor General of
India thereon.

(ii)) Review by Government on the
working of the Company. [Placed in
Library. See No. LT-

1797(78 for (i) and (ii)] SHRI BHUPESH
GUPTA: (West

Bengal): I requested you that Shri
Morarji Desai should be in the House

because ...

MR.. CHAIRMAN: One more paper to be
laid on the Table.

SHRI BHUPESH GUPTA: But he is not in
the House.. ,

MR. CHAIRMAN: On, more paper to be
laid by the Minister.

Notification of the Ministry of Finance
(Department of Revenue) and Related
P?P«r

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SATISH
AGARWAL); Sir, I beg to lay on the Table
under section 159 of the Customs Act, 1962,
a copy (in English and Hindi) of the Ministry
of
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Finance (Department of  Revenue)
Notification No. 62/78—Customs,
dated the 9th March, 1978, together with an
Explanatory Memorandum thereon. [Placed
in Library. See No. LT-1738/78].

REFERENCE TO ADMISIBILITY OF
QUESTIONS

DR. RAJ AT KUMAR CHAKRA-BARTI
(West Bengal): Sir, I want to draw your
attention to something for which I have been
waiting from 11 o'clock today. I had submitted
two questions for today for answer by the
Shipping and Transport Minister. One of the
questions is very vital and important for the
country. The Calcutta Port Trust has deposited
Rs. 4.37 lakhs in high denomination notes of
Rs. 1,000, 5,0000 and 10,000 rupees.

MR. CHAIRMAN: It ha, been admitted.

DR. RAJ AT KUMAR CHAKRA-BARTI.
I have no intimation. It is not listed here. I
seek your protection. Are we not allowed to
raise this type of question? I have not received
any intimation and I do not know whether you
have disallowed it or it has been disallowed
by the Ministry 1 do not have any information
till today.

MR. CHAIRMAN: It is listed for the next
week.

DR. RAJAT KUMAR CHAKRA-BARTI;
I have not received any intimation .

MR. CHAIRMAN: Next week is not today.
It has been listed. Why do you worry?

Reference to the Prime Minister alleged
statement on Sikkim.... Contd.

SHRI BHUPESH GUPTA: The moment
you entered the House, without disturbing
you, I made a request that Prime Minister Shri
Morarji Desai should be in the House till the
end of Question Hour, because we wanted to
raise his statement on Sikkim. He said that
Sikkim ha; been annexed by India
(Interruptions.)
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Y weqATq T ATEveE garafa
AT, AT FAT T AR OF AAAT A7

SHRI BHUPESH GUPTA; This is not an
ordinary matter—the Prime Minister of the
country making a statement.
.(Interruptions). Sir,, the Prime Minister of
the country has made a statement on Sikkim.
Sikkim is a part of the Republic of India and
he has said that it has been annexed. What
else could be a more damaging statement than
this? (Interruptions) He has said this to the
correspondent of the "New York Times" who,
you know. Sir, was taking a very very hostile
stand at that time. Are we to have a Prime
Minister who goes and says that we have
annexed Sikkim?

(Interruptions)

SHRI SANKAR GHOSE' (West Bengal):
Sir, about the statement of the Prime
Minister.... (Interruptions).

SHRI BHUPESH GUPTA: Sir, I would
like to request you to ask the Prime Minister
to come here and explain his conduct.
(Interruptions) I say, Sir, that such a
statement would be regarded as an act of high
treason. Sir, it is a constituent part of the
Republic of India and it is regarded as
annexed.. . (Interruptions).

SHRI SANKAR GHOSH; Sir, over the
statement of the Prime Minister, so far as
Sikkim is concerned, the whole nation is
shocked today. The whole nation is shocked
that the Prime Minister has made the greatest
accusation against this country. The Prime
Minister of the country has said something
which even the greatest enemy of the
country.... (Interruptions) .

o weqATq TA . WA Gl T
agr 1AAT AT | FEEA AZ U=l
fogmr YT nedFoa w far €

(Interruptions)
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SHRI SANKAR GHOSE: .. .will not say
against this country. (Interruptions) Sir, the
statement of the Prime Minister that India has
annexed Sikkim is the greatest libel against
this country; it is an affront to the people of
Sikkim; and it is an insult to this Parliament
which has passed the Constitution (Thirty-
sixth Amendment) Act, including Sikkim as a
part of India, incorporating Sikkim as the....

MR. CHAIRMAN; Order, please.

SHRI SANKAR GHOSE: ....22nd State of
the country. His satement is that India has
annexed Sikkim. Sir, you know, after the
disturbances in Sikkim, after he repression by
the Chogyal of the people of Sikkim, there
was an agreement on the 8th of May, 1973,
that elections would take place in Sikkim for
the first time on the basis of 'one man, one
vote', that democratic elections would take
place... . (Interruptions)

SHRI BHUPESH GUPTA; Sir, why is the
Prime Minister not here? (Interruptions)

SHRI SANKAR GHOSE; Sir, this is very
important. (Interruptions)... Sir, this is a very
important matter.

SHRI PRANAB MUKHERJEE (West
Bengal): Sir. this is a very important matter. .
. (Interruptions).

SHRI BHUPESH GUPTA: Sir, the Prime
Minister must be here.

SHRI PRANAB MUKHERIJEE: Sir, the
Prime Minister should be here.
(interruptions)

SHRI SANKAR GHOSE; Sir, you should
have compelled the Prime Minister to be
present on the floor of the House
(Interruptions).

SHRI PRANAB MUKHERIJEE,; Sir, let the
Prime Minister come here and explain his
stand. Let not the House be taken for granted
... (Interruptions) Mr. Chairman, Sir, I would
beg of you: Let not the House be taken for
granted. Let the Prime
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Minister come here and explain his statement.
Let him come here and explain why he has
said so. It is so silly and provoking.
(Interruptions).

SHRI BHUPESH GUPTA: Sir, he must
come here. (Interruptions). The Prime
Minister must come here.

MR. CHAIRMAN: That is all right.

SHRI SANKAR GHOSE: He must explain
before the House ... (Interruptions).

SHRI PRANAB MUKHERJEE: Why
should not the Prime Minister be present?
(Interruptions). Why should not th, Prime
Minister be present here? Sir, why don't you
call the Prime Minister of the country here?
(Interruptions) . . . Why don't you call
the Prime Minister of the country --------------
(Interruptions).

SHRI BHUPESH GUPTA: Sir, you have
to have consultations with us
(Interruptions) He must come here.

SHRI PRANAB MUKHERJEE: Don't
take it lightly. Don't take the House for
granted.

SHRI SANKAR GHOSE; Sir, it is an
insult to the House. The House *r.as passed
the 36th Amendment Act

... (Interruptions)

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK). Sir, the
Prime Minister is in the other House; he is
busy in the other House.

SHRI PRANAB MUKHERIJEE: Let him
be present here.

St FEqATq T ;. FATT AAT &I
[RAT SO | AF AATEY FT e ® i
FHE )

(Interruptions)
=it geara fag (efzarm) - wafar
% WA5T IF A9 &l ..
(Interruptions)

[ RATYA SABHA] Statement ori Sikkim 152

SHRI JAGJIT SINGH ANAND (Punjab):
Why did not the Prime Minister come here?

(Interruptions)

SHRI ~ YOGENDRA  MAKWANA
(Gujarat): Sir, it is an insult to this country . ..
(Interruptions) ...

oY gEdATA W . IEA AW T
sprare Tt &, mifsarie w1 s fear
8. fggra et sy fear &

(Interruptions)

SHRI SANKAR GHOSE; He must
withdraw the statement.

off ®eqNF A . AT FHIE
HTHN W, TATT WAT TEAIHT X | IO
ORI A TWIT 9¥, WA &F FEIT 94T
fegear a1 sy fam €

SEVERAL HON. MEMBERS:
the House... (Interruptions).

Adjourn

=5 wrew qvaw fag (fa=v)
1T ZIST &1 0FTAR F7 w0

(Interruptions)

SHRI BIJU PATNAIK: There is the
Calling Attention Motion in the other
House... (Interruptions). The Calling
Attention Motion should be taken up first,

and then they can raise this issue...
(Interruptions).
oY TG W HINTHA] FAvE

AT 7, miferrde & M ui L L .

SHRI PRANAB MUKHERIJEE; It is an
insult to this Parliament and insult to this
country. Unless the Prime Minister comes
and wihdraws. . (Interruptions ). It is a most
unfortunate statement... (Interruptions).

! WeUAT W - WO et
R, WIS 2678 7 AT ®T 95
¥ g gmr § o
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SHRI BHUPESH GUPTA: We
walking out.

are al]

(At this stage, the hon. Member left the
Chamber).

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS  (DR.
RAMKRIPAL SINHA):  Sir, . . . (In-
terruptions).

simet @l Ams (")
T A3 WIST | ZH WTIA AL gAAT
EICGE

SHRI PRANAB MUKHERIEE: Please sit
down. Let the Prime Minister come...
(Interruptions).

MR. CHAIRMAN: Dr. Ram Kripal Sinha,
you have raised a point of order. You can say
it again because nobody allowed me to
hear.

T EFTYAG OB ;. WA,
{Interruptions)

MR. CHAIRMAN: Are you trying to
understand anything from the Chair or do you
think that you are allowed to shout as you
please? (Interruptions). Let me make my
observations very clearly. Even when your
leader is here, you are not respecting me, you
are not respecting the House and you are not
respectin; the Chair. Is it fair? Do you mean
to say that you have got the monopoly of
creating pandemonium in the House?

AN HON. MEMBER: This is the House of
Elders.

MR. CHAIRMAN: This is the House of
Elders. But he is a youngster. He must learn
something from the House of Elders. I have
given you sufficient la'itude. But you are not
understanding it at all. That is not fair. 1 must
say once again that if you repeat, it, you will
see.

SHRI RISHI KUMAR  MISHRA
(Rajasthan): On a point of order, Mr.
Chairman.  (Interruptions) Mr.
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Chairman, Article 51 (a) and (c) of the
Constitution... (Interruptions)-I am raising a
point of order, Sir.

DR. RAM KRIPAL SINHA: You asked
me to speak, Sir.

MR, CHAIRMAN; I have permitted the
hon. Minister for Parliamentary Affairs to
speak. I requested him to sit down and he sat
down. But you are not prepared to sit down.

SHRI RISHI KUMAR MISHRA: Why are
you not listening to the point of order?

(Interruptions)

MR. CHAIRMAN: First I gave him the

opportunity to speak. Let him raise his point
of order first.

(Interruptions)

SHRI RISHI KUMAR MISHRA: You
cannot call back a Member who has raised it
earlier. I am raising it just now.

SHRI KAMLAPATI TRIPATHI (Uttar
Pradesh): No Minister will be allowed to
speak in this House. Until the Prime Minister
iy present. It will not be possible for us to
hear any Minister if the Prime Minister is not
here. Since he is not coming here despite our
repeated requests, we are walking out of the
House.

(At this stage some hon.
the. Chamber).

Members left

SHRI RISHI KUMAR MISHRA: I am
drawing your attention to Article 51  (a)
and (c) ofthe Constitution.

(Interruptions)

fagmy & Far (s WET qEEE
sEat) oAt S, oW s & F491
97 43 9 OF WA AEE q a6
31 a7 & war w47 F1 fafew
F AT W AN FAT F O\ I AW
s AT A7 AT 4, FEE AT Ty
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a7 | 39F A% WOF W F70 47 i aw-
WY AT & arg ag aave A s,
T 97 F41 F1 At | 7 fFT gEE
FIA GHNA FAT AT AT AAT FIHT
FF AT | WA qEA FT W@ ZATE |
7z "ara aan & fx foaa gv sagaan
TE FT AFT § | qAT Al KT FH
T w9 wrar Tifzgn 41 W7 IEE
aara faar &, 3a% a7 7 e
FTAl AMgT | #EA A1 ag &3
qevn Wi § #mifEs ag o
far 997 a1 £ foawr zw gweTr &
WIE 37 | A dad 7 }T AME AGT 7
fafersr % arz & wrE amm fear
i fater fegem &0, 2o &1 oF
g 9T 91 FAfF qAIFAT AT ATHAT
wint g fa war w4 7 A1 Fw ot am
faar & =u® a1t ® AT TOA E, A7
frar, frm fedfa & fear @@= a8 saan
AT § | qET AT A WOT F ) q=
AT st Wrwz AG IR WE Awd
FIH & A1 HIGHT A% F AT HIHTT FT
ATE ¥ I agt wa & far aav 4
FOT | 4Z AT qAT AFA 2 AT qAT
#1370 TFd & fF g97 a9 § 99m
qaT AT 7F &, A1 g A AT w6
Al TTEH H IAFT AATA EO; IR
FO AAA F AR ZOFH AAT TTEAT
Fra7 | 3R W1 vgen fAaew § e
9™ qAT F1 @xT difso W7 39
Trar afsn #@iv § zrgw 7 owTHT
e e i |
(Interruptions)
MR. CHAIRMAN: Will you allow the

Minister to say something?

SHRI BIJU PATNAIK; Sir, while this was
going on, I have been conveyed that the
Prime Minister is busy in the other House
just now. Therefore, he cannot come now.
We will certainly convey it to the Prime
Minister and I have no doubt the Prime
Minister either today, tomor-
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row or day after will take the first
opportunity to reply. (Interruptions).

ot Wi qrEaE mrEar o aefd
ST, B9 WY FaA Aifew .

SHRI BIJU PATNAIK: He will take the
first opportunity to do that. I have said that.
But I cannot say now or later. He will take
the first opportunity. I will convey the
feelings of the House.

ot WIS qUEAT DAl HegE S,
siar fF wrada 7et Agea 7w
ST HHT 9gf 2, 97 98 I9 F a1
AHT IT F FT TS 7 fFL L

SHRI BIJU PATNAIK: It has already been
conveyed to him in the other House.

S WIS qEAT ey T e
7 adr feafa Gar g8 &

(Interruptions)
SHRI SANKAR GHOSE: Sir...

MR. CHAIRMAN: You were a Minister.
At least when the Chairman is on his legs,
you must respect the Chair. What is all this, I
do not understand. I can understand the
feelings of the people. One Minister is very
clear in his statement that a notice was not
given to the Prime Minister to be present
here. Special mentions are the privileges of
the Members and ° that it is not absolutely
necessary for every Minister who is
concerned with the subject to be present. Now
the Minister himself comes forward and tells
that the earliest opportunity will be taken by
the Prime Minister. Whenever he is free from
that House he will come here. That is what he
has said and you must be satisfied now. And
if you go on
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donig like this, I cannot carry on with the
business. When he has said that, you must
respect the word of the Government.
(Interruptions).

At WIS Qe Ay o W A
W A AT AT A w1 sweT 7 g
FHTA ATt &1 @rfea | "reA
qEEq A qEAEE "Ed 5w 2 F

TATH HAT ZHT AET § FOATA § 617
FAET AT G 1 TET FET ST TFAT S |
3% & | Afwa 37 mav a1 g arfao |

&t @Y qEAwE  TAT AE a0
A9 2T TS 4T F | |
(Interruptions)

SHRI BHUPESH GUPTA; Sir, we have
given the notice. I went to your room. The
moment you entered at 11 o'clock, the Prime
Minister was sitting here and I requested you
to ask the Prime Minister to remain in the
House so that at the end of the Question Hour
we shall bring up the issue of the statement
on Sikkim. You cannot, Sir, say that I have
been told in the Lobby that no notice was
given.

MR. CHAIRMAN: No, no. You are
mistake... (Interruptions).

SHRI BHUPESH GUPTA; The Prime
Minister should have anticipated that the
matte, would come up. Even as an abundant
caution.... (interruptions) Sir, We have not
said anything about individuals here. Here is
the Prime Minister of the country who made a
statement unauthorised by Parliament,
unauthorised by him oath of office as the
Prime Minister of the country. Sir, the Prime
Minister holds the office to preserve, protect
and defend the Constitution. Is it the way to
preserve,,  protect and defend the
Constitution? (Interruptions). When he says
that a sovereign con-situent of the Republic of
India has been annexed by India, what else,
what any other matter of defamation you
expect to come from the Head of
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the Government in a country? Suppose he has
said... (Interruptions) The is the CA.
Therefore, Sir, it is not a small matter. The
Prime Minister should be brought here. Mr.
Biju Patnaik and the whole lot of Ministers
should go and get him here. (Interruptions).

SHRI NRIPATI RANJAN CHOU-
DHURY (Assam): Today is Thursday, the
day when the Prim, Minister has to come to
the Rajya Sabha. The Prime Minister does not
come every day to this House. Today is his
day and this matetr is being raised soon after
the Question Hour. (Time Bell rings) Sir, I
have been standing up so many times, please
let me finish my submissions.
(Interruptions).

SHRI BIJU PATNAIK: This matter has
been brought to the notice of the Prime
Minister and he is busy elsewhere. He will
certainly take note of it and fulfil the request
of the hon. Members. But you cannot say that
we must have the head just now, we must
have the head this moment; that is asking for
too much. (Interruptions).

SHRI BHUPESH GUPTA: No business
can be conducted. Adjourn the House. Bring
the Prime Minister here.

SHRI BIJU PATNAIK: Why should it be
adjourned? Does the hon. Member think that
the State of Sikkim is being handed over to
the Chogyal? That is not being done. The
Prime Minister did not say that. (Interrup-
tions).

SHRI BHUPESH GUPTA: Mr. Chairman I
would request you to save the situation, they
cannot. Only you can do it. You express your
desire that the Prime Minister should come.
We are not asking that he should come in five
minutes time. Give him time and adjourn the
House till he comes.

DR. RAM KRIPAL SINHA: With your
permission, Sir, [ have to inform
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the House, through you, that the Prime
Minister has a notice of Adjournment Motion
in the other House. That is why it is difficult
for him to come here just now. I will convey
the feelings of this House to him and try to fix
up a time. I think we have a Calling Attention
motion before us just now and then we have
some period fo, Special Mentions. We should
proceed with the work of the House and I will
convey the feelings of this House to the Prime
Minister.

SHRI D. P. SINGH (Bihar): Sir, the Prime
Minister's statement is a grave betrayal of the
country. All know that and it is very clear. It
is not proper and this is a standing disgrace. It
is not proper that this Hous, should carry on
with its work until this serious disgrace and
anti-national stance is cleared. This is the
greatest betrayal of the country.

SHRI BHUPESH GUPTA: Sir, I
understand the Adjournment Motion is on in
the other House. I do not expect him to come
here during the Adjournment Motion which is
on in the other House. We are not asking for
that. But, Sir, we stand on principle. It is half
past twelve o'clock now. I am sure the
Adjournment Motion wil' be over in a matter
of half an hour o, so. Sir, I suggest that you
adjourn the House and we meet, instead of at
2 o'clock, at half past one o'clock, and then
we would take up this matter. We would not
like any other minor business to intervene in
between this major issue, which is before the
House. Therefore. I say adjourn the House
now. In any case, if you go on and if we go
out, you cannot have the quorum. Sir, in any
case, it will be prac ical wisdom on your part
if you take the decision to adjourn the House
and tell us when we should come here, when
the Prime Minister is here. Next item begins
with the Prime Minister's clarification and
then we proceed.

SHRI RISHI KUMAR MISHRA: Mr.
Chairman, Sir, I have been trying to draw
your attention to the fact
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that when we became Members of this House
as you are the custodian of this House—, we
took an oath on becoming Members and that
oath is: I, so and so, having been elected a
member of the Council of States do solemnly
affirm that I will bear true faith and alle-
giance to .he Constitution of India as by law
established, that I will uphold the sovereignty
and integrity of India and that I will faithfully
discharge the duty upon which I am about to
enter.

(Interruptions)

MR. CHAIRMAN: Please resume your
seat now.

SHRI RISHI KUMAR MISHRA: Please
listen, Mr. Chairman. Do not be impatient.

MR. CHAIRMAN: I am not impatient.
Otherwise, I would not have allowed this
confusion.

SHRI RISHI KUMAR MISHRA: Now,
Sir, here is a matter which involves the
integrity of this country The Prime Minister
of this country has issued a statement saying
that.. (Interruptions). Listen, you are not the
Prime Minister. As [ was saying, Mr.
Chairman, the Prime Minister of this country
has issued a statement which impinges on the
integrity of India, which gives to the enemies
of this country ammunition for propaganda
that India annexes. Mr. Chairman, already
there are forces which level allegation on
India about Kashmir, which level allegation
on India about Bangladesh. And there are
fissiparous tendencies which try to undermine
the integrity of this country. Therefore, in
view of the oath that we have taken when we
became Members of this House, in view of
the fact that under the Constitution it is a duty
imposed on all cf us, under article S1A(c) of
the Constitution, that we will give highest
priority to the fundamental duty to uphold the
integrity of thi= country, I will request you,
Sir, as custodian of the House, to direct the
Prime Minister to come to this House and
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make a statement. No one else has the right—
nor is it proper for him— to get up here o,
such an serious matter and treat us so casually
and

trivially (Interruptions).  Till
then, the proceedings of the House should be
adjourned. Mr. Chairman, you should direct
the Minister for Parilamentary Affairs to
convey the feelings of this House and give
your direction to the Prime Minister that at a
time which suits the Prime Minster and this
House he should come. It has been done
carier' also. There are precdents when such a
matter involving national integrity and
sovereignty arose. I will request you to kindly
give your direction.

SHRI DEVENDRA NATH DWI-VEDI
(Uttar Pradesh): Sir, on a point of order.

SHRI RISHI KUMAR MISHRA:
On my point of order, let him give
direction. I would like----------

MR. CHAIRMAN: Now, two Ministers of
the Government have told us that this
information has been passed on to the Prime
Minister and that the moment the work in the
other House is over, they will get time from
him and he will come.

(Interruptions)

SHRI BHUPESH GUPTA; You adjourn
the House.

SHRI RISHI KUMAR MISHRA: The
House should be adjourned.

SHRI K. K. MADHAVAN (Kerala): Sir,
on a point of order.

MR. CHAIRMAN: I am still standing. Mr.
Madhavan, you come here and then I will go
to your place... {Interruptions). Then you can
come. Who objects to your coming? The
point is that now the Minister for
Parliamentary Affairs has specifically told us
that a time will be fixed, and

2129 RS—6
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informed to you also, when he would come
and make a statement here When they have
agreed to that, what is the point in creating
trouble and asking fo, adjournment? Is it
Constitutional when we have got th, promise
from the Government that the Prime Minister
will come and they will inform the time? Is it
correct to adjourn without doing any work?
Are we fair? We are spending the money....
(Interruptions).

SHRI RISHI KUMAR MISHRA: You
said we are creating trouble.
(Interruptions).

MR. CHAIRMAN:: All right, if that word
pinches you, I do not want to use that word. Is
that all right? But the point is that it is not
correct to adjourn when you have got a
specific promise from two Ministers repre-
senting the Government. This is the Elders'
House.

SHRI YASHPAL KAPUR  (Uttar
Pradesh): Sir, he ha; not said that soon the
Prime Minister will come..

(Interruptions)

SHRI SANKAR GHOSE: On , point of
order. The question involved is about the
rights and privileges of this House because
this House had passed the 36th Constitution
(Amendment) Act. Under that 36th Consti-
tution (Amendment) Act, it was provided that
Sikkim shall participate in the mainstream of
India's' political life; and it wa, provided that
Sikkim shall be the 22nd State of India.
Therefore, so far as the statement of the Prime
Minister is concerned, Sir, the point that is
agitating this House is very clear and when the
Prime Minister comes he must know about it.
The point is that it will be an affront to say
that this House has been a party to annexation.
Annexation is the language of imperialism.
Annexation is the language of colonialism.
Should India, which has given leadership to
the various anti-colonial movements, be
accused of being a party to colonialism and
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imperialism? This will be a shame a complete
shame, to the country. Could the Prime
Minister say that India has annexed? Certain
facts must be remembered. Sir, on the 8th
May, 1973, there was a covenant, a solemn
covenant, between the Chog-yal and all the
leaders of Sikkim, the people's leaders of
Sikkim, that there will be elections in Sikkim.
For the first time, eclections were held in
Sikkim on the basis of one man, one vote',
democratic elections. The elections were held
in April, 1974. Soon after the elections, the
Sikkim Assembly was convened. On 11th
May, 1974, the Sikkim Assembly was con-
vened. They passed a revolution unanimously.
The elected representatives of Sikkim passed
a resolution unanimously.

The question is of annexation. The
question is whether the Prime Minis
ter stands by the word annexation'.
Sir, instead of a monarchical system
of Government, the people of Sikkim,
for the first time, set up a democratic
system of Government on the basis
of adult franchise. On Hth May,
1974, they passed a unanimous reso
Iution. There was voting clause-by-
clause and there was a specific clause
that they will have elected represen-
tives in India's Parliament. On th, 4th
July, 1974

MR. CHAIRMAN: UnleSg  you
hear from the Prime Minister

SHRI SANKAR GHOSE: Unless the
Prime Minister knows what is the point
agitating us, what will he answer? Unless the
Prime Minister knows this, what will he
answer?

MR. CHAIRMAN: You are not telling
something which is new to anybody here in
this House or outside. What you are stating...
(Interruptions) Are you not prepared to wait
when there is a specific promise from th,
Government that the Prim, Minister will be
coming here and will be making a statement?

SHRI BHUPESH GUPTA:
point of order.

Sir, on a
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SHRI SANKAR GHOSE: Before he
makes a statement, he should know what is
the point agitating us. Unlesg the Prime
Minister knows what is the point agitating us,
what will he answer?

SHRI BHUPESH GUPTA: Sir, my point
of order is simple. You hav, asked us to wait.
In a normal situation, this is iquite
understandable. You have asked 'When the
Prime Minister is coming to make a
statement, can you not wait?'. But this is not
an ordinary statement.

(Interruptions)

SHRI BIJU PATNAIK: It is as if these
gentlemen brought Sikkim and we are
throwing Sikkim to the Himalays.

SHRI BHUPESH GUPTA: Sir, you should
understand our sentiments. This is not an
ordinary statement. As you know very well,
in the other House, there is a procedure for
adjourning the Business of the House t,
discuss things like this. We do not have such
a procedure here.. Everything has been said. [
am not going into the merits of the case. All I
say is that it would b, highly improper and we
shall not be doing duty to ourselves if we take
up minor items like special mentiong or the
Railway Budget even at this stage when such
major issues are exercising the minds not
only of th, Members of this House but the
whole country as well.

We have got in this House a Member from
Sikkim. We have also got in that House a
Member from Sikkim. Have they been
brought by annexation? Or, have they come
here by the will of the people, I would like to
know? The statement of the Prime Minister is
such that, if, in other countries, a statement of
this kind had been made, there would have
been a demand Tor the resignation of the
Prime Minister. But here, Sir, we have to
tolerate. You ask us to stay here. Sir, can you
cit, on, instance in the recorded history of
Parliamentary
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democracy when the Prime Minister of a
country said 'l have annexed; my country has
annexed another country'? Has anybody said
it perhaps, Mr. Morarji Desai is not aware of
th, implications of his statement.

1 do not know how he could make
it One may or may not agree with
many of his statements. But here,
Sir, under the  Constitution...  (In
terruptions)

SHRI BIJU PATNAIK; Nobody knows
where he said 'annexation' or 'accession'. Let
him answer. (Interruptions) .

SHRI BHUPESH GUPTA. Adjourn the
House now. We shall come  at
2 O'Clock and hear the Prime Minis
ter. (Interruptions). We are not

hurrying the Prime  Minister, but
sentimentally, w., do not want any
other business.  (Interruptions).

SHRI BIJU PATNAIK: It is not known
whether he said 'annexation' or 'accession'.
Whether it is a misprint is also not known.
The Prime Minister will come and clarify it.
Therefore, I do not know what i, all the
excitement about.

SHRI BHUPESH GUPTA: W, do not want
to hear him. We are not saying that we shall
not come after lunch. (Interruptions).
Therefore, again I would say: Adjourn the
House. Only , few minutes are left for Iunch.

SHRI SANKAR GHOSE: Sir,
(Interruptions).

SHRI RAMANAND YADAV
(Bihar): On a point of order.

MR. CHAIRMAN: H, is on his point of
order.

SHRI RAMANAND YADAV. So many
times he will go on repeating his point of
order; this is not fair You must hear me I rise
on a point of orde” you must hear me. You
have given him so much time.

SHRI SANKAR GHOSE: I have to finish.
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SHRI RAMANAND YADAV:
marafa wgEd, AT qreeE WTE AET

ol

SHRI BIJU PATNAIK; If the business is
not coming, I can go.

A\, ¥
. . (Interruptions)

St TeTT U
AEAT FTAFE |, .

=Y TR qre . emafa S,
¥ g Wi AT g9g 8 fa wre
¥ qu gAY &7 Arast Fmrd g 9"
A wWT ®IT TS "W, M1 AR
duA § § o9 "9 § A1gT 0F AXT
qifadt ama faar 8 1 @ wwe
arferdt savT “rgars avze” A1 i
¥ wyar # w17 fomer 2w o 7@
2, 3uF Ared fega s & oame
femraar 2\ ag Aww arfadr agme
Fa faar mar & 917 & wea &1 ofea-
¥z 7 wTq uF Himbea § g

MR. CHAIRMAN: He ha said it
already.

SHRI RAMANAND YADAV: You hear
me and then you say.

7T qreee W wnEw ug g fE
(Interruptions) %ﬁ':ri,msrrqﬂ 'v‘réT
AT A FH FH qI;AT | T AFTT AT
TR A Y | g g & e
wq TfFaTaE F A1 93, ST q9I
HT FTF AT, GO ¥ g1 A7 w7 g q
g g qA w1 Ao qrfmdt @@
T gwa & 7

MR. CHAIRMAN; If the hon. Member
resumes his seat, [ would say that
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the point of order is that th, Prime Minister
should com, and clarify the point.

SHRI RAMANAND YADAV: I said
something else. Do not say like that.

SHRI BIJU PAT.NAIK: Is it a point of
order or a point of disorder.

ot TR AmA . gErY IW
a3 & fasan A grdgor ¥ oS0
FAXE ITAF {7 AN AA HwA §)
zafan & sifafesdt T g s o
FAT qa A # g A T g9y 4
qaT § agz Fri Aify w3 qam }
%A § WY T UE FIN ¥ AT AGA)
HT AR TG 87 § AFAT ATEAT §

femr & dar &7 @99 £....
{Interruptions)

Wl ®FTATY A : THE fAm v
qAT ®IFI "/ |
SHRI SUNDER SINGH BHAN-DARI

(Uttar Pradesh): The Prime Minister will
make a statement. (Interruptions).

SHRI BHISHMA NARAIN SINGH
(Bihar): When will he make the statement?
This is what we want to know.
(Interruptions).

SHRI RAMANAND YADAV; He should
have eom, to this House.... (Interruptions).

Wt gee fag WE o A,
THTH WAt A% 7ar & fasir § 1 s
gr W safeam wr @@t & wmEm
waemt #r afwesr ¥ fan wer &
araes g, foaar f§ agr 9v Sufeqa
WL TG W4T F ATAAG qIEAT AT
AITATHT Il IO FAT § | THH
AT AERAZAAAT AT gTIE A, .

SHRI BHUPESH GUPTA: Againl
will ask.  (Interruptions).
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ot g fag Werdt  afed
TG T WA | A T F A B
AT § 99T &, IHA A< H AEeT f
ATAATAT 1 ATTHT WA T FART G
faar war & A o= ft T qaw W
ey 34 s favary femar 0
Taferd & gagar g fr @ Ay A0
T TE FFAT ST AR

(Interruptions)

ot Wyew awmn fog o afz gz
aar fagr s fe wam Wl W
AIHT YT AT AR &, A AT qg
WTHAT qqIe a1 TFar 2 |

SHRI JAG JIT SINGH AN AND: Tell us
when is he coming. (Interruptions).

SHRI KALP NATH RAI: Ask the Prime
Minister to come here and apologise.
(Interruptions). He must re-sign on this.

SHRI RAMANAND YADAV: What i the
ruling on my point of order?

SHRI BHUPESH GUPTA; The pro-
position is simple.

MR. CHAIRMAN: Please resume your
seat. You have said enough.

SHRI BHUPESH GUPTA: You have the
power. ...

MR. CHAIRMAN: Please don't take
down.

SHRI BHUPESH GUPTA: (Continued
speaking)

SHRI DEVENDRA NATH DWI-VEDL:
Sir, I am on a point of order. Without
meaning any disrespect to you, Mr.
Chairman, I want to submit that in my
opinion—I again say with all respect that I
have for you—the
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Chair has not fully appreciated the strength of
the sentiment and the manner in which not
only the Members of Parliament....

SHRI SUNDER  SINGH
DARI: The Chair has appreciated it.

BHAN-

SHRI DEVENDRA NATH
DWIVEDI: Do not put words in my mouth. I
choose my words very carefully. Do not tell
me what I should say or what I should not
say. The manner in which.. , _

SHRI RAMANAND YADAYV: I want a
ruling on my point of order.

SHRI DEVENDRA NATH DWIVE
DI: __ Please sit down, Mr. Yadav.

MR. CHAIRMAN: Will you please
sit down? Unless the Prime Minister
comes here and makes" a statement
w. will not be in a position to know
whether what has been published has
been said by him

SHRI RAMANAND YADAV: I am
reading out what h, said

MR. CHAIRMAN: Do you want me to say
or not? Or if you want to say you say. The
point is very simple. You raised a point that
any Minister or the Prime Minister, while
Parliament is in session, should not make any
policy statement outside the House. You are
not saying something new which is not known
to anybody here in this House.

SHRI YASHPAL KAPUR: What about
this statement...

MR. CHAIRMAN: No, not take down.

SHRI YASHPAL KAPUR; (C<mti-tinued
speaking).

sit emata faoist « wrerEe g
W g W gz W femr @1 gEfEg
¥ w19 i T g fF om a7 %
T foq &= &1 wfa &2 T 97 %
fr  uriw fafeec gt AmeT oA
FaH A d |

[ 9 MAR. 1978 ]

Statement on Sikkim 170

DR. RAM KRIPAL SINHA: Sir,, this
is the House of elders....
(Interruptions)
off gav fag siwdt @ 2w W

fafrrm w= & 5 v 4 oz e
fafsme & wrgw fafaeew w1 399 o9
qET T A AR a7 q1 4y qqWq
g, W& A1 gare mfwaried fafrex
F wrowT wrearay faar g i grew A
77 Togr ArEw fafret w1 5 e &
T g W 7 T grIy ¥ el T
A § WY1 EETET T 9§ |
# guear g fF s wa €L

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI SHEO
NARAIN): We shall obey you. Sir.

SHRI JAGIIT SINGH ANAND:; Please
say whether the Prime Minister can come today
or not.

SHRI RAMANAND YADAV: What has
happened to my point of order?

SHRI YASHPAL KAPUR: Sir, our leader
has su%gested a course. Why don't you agree?
Even 5™ Bhola Paswan Shastri has suggested.
Both the leaders have suggested.

SHRI RAMANAND YADAV: Sir, I raised
my point of order and you have-not repliec
T, 9 9 q9E AT g
fm #% W TSt § &P ATEE WTh
urET ¥ far 9 | # ouw dfee
wtr sfem oz we wrEe famden
fafasww, Tor famy ar oo o ara &
gréw fafaees § w2 & 99d gu e
aarw faar & 1 wEw H o $pe oifesd
gred w1 wone @ femd 7w
A1 ®FH OV CEUA FEN B FER
TR & R § IW AT 6T S
Wi fam g 7w fwn @ @) O
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feafa ¥ gqw T wfem Y E

SHRI YASHPAL KAPUR: Adjourn the
House, Sir.

SHRI RAMANAND YADAV: Sir, I want
at least an order from you. Sir, ,,, question is
there... (Interruptions) ...

SHRI BIJU PATNAIK: Sir, my Calling-
Attention is there. Will you take it up
tomorrow?... (Interruptions) .. .1 have got
business is the other House.

MR. CHAIRMAN: I will inform you

(Interruptions)...

off T AR o T gET AT
caTEE W W T, FEw war A |
#y oy cargz W wEe W fr @
JuET AT W7 AF AE (R a9 T
¥ wgr gar |

1 pP.M.

SHRI BHUPESH GUPTA: I can see, Sir,
you are very wisely waiting for 1 O'clock.

MR. CHAIRMAN: No, I will reply. JNow
all are quiet and I will tell you. The

sentiments expressed in thi9 House by all the
hon. Members....

SHRI BIJU PATNAIK: Not all.

MR. CHAIRMAN: All right.. (In-
terruptions). Hear me please, I did not complete
the sentence even. I said about all the Members
who have expressed their sentiments here in .
this House. So, those sentiments have been
conveyed by two Ministers to the Prime
Minister and the representative of the
Government has said specifically and in clear
terms that the Prime Minister will come after
his work is over, and I am sure... (Interruptions)

SHRI RAMANAND YADAYV: Give your
ruling on my point of order.
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MR. CHAIRMAN: How can I give a ruling
to you? Now, they have said that they have
informed the Prime Minister and he will come
and clarify the position. When it is accepted, I
think it is enough for all those people ...
(Interruptions)

Now, the House adjourns for lunch and

meets at 2 P.M. today.

The House then adjourned for
lunch at two minutes past one of the
clock.

The House reassembled after lunch at four
minutes past two of the clock.

Mr. Deputy Chairman in the Chair.

SHRI BHUPESH GUPTA: What do we do
now?

DR. RAM KRIPAL SINHA: Before lunch
there was a demand in this House on the issue
of Sikkim and on the statement of the Prime
Minister. I have conveyed the feeling of the
House to the Prime Minister, and he has
agreed to make a statement at 5-45 P.M. in
this House.

Sl Wegad T EXLEIRIG]
WEreT, FATL YA Hel o ag "l
e zw o A @Ew @ wir f
5. 45 BT guq S S fwar
WO HeAl ®Y g HIHT AN FATH
aqr =faw |

st Foerarafa : S fr wd 7=
warm & qamar fF warw dEr S A
gz A WIAATHD §T AT 9 g0
Tat waT ¥ wr we fafeew ¥ d6g 7
ST IA BT AFAH § I F AL H wEA
F1 FrAETd 2T S fear § oA
% guera £ f g% o7 &7 f@nE s
aifen s A weedt & # faEe
g fiy oY gWTL @A W W ¥ 99
¥ qufas zw agt FH T @ |
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ot gdEw wmaty (I wEw):
W ARG A FT TANYA 4B W
AR AR W ¥ oy wmoar fE
(Interruptions) wrea ¥ fofesy w7
g9 fomr & 8% mww & qam Wt e
@iz IJ|AT TIT AT F |

(Interruptions)

At Jegwmfa  gg & aww A=
HE AT &

SHRI NA'RASINGHA PRASAD NANDA
(Orissa): Sir, on a point of order. Of course,
the Prime Minister has now agreed to come to
this House and make a statement at 5.45 . But
the point is till th, Prime Minister comes here.
the Proceedings of this House should not be
allowed to continue, because the question of
Sikkim is a very important question. The
Prime Minister has made a statement, as
reported in the press, that Sikkim was
annexed. Hitler alone had annexed
Czechoslovakia. Therefore, when you talk of
annexation, it is a very grave matter and it
affects the integrity of the Constitution. Since
we have taken oath that we will maintain the
integrity of the Constitution

MR. DEPUTY CHAIRMAN: We have
heard all that.

SHRI NARASINGHA PRASAD NANDA:
Sir, I request you to adjourn the House, taking
into consideration the feelings of the
Members of this House. I request you to
adjourn the proceedings of this House till the
Prime Minister comes.

SHRI DEVENDRA NATH DWIVE-DI:
Sir, I have also to make a submission. I will
be very brief. It is very obvious that Members
of Parliament are dissatisfied over the state-
ment of the Prime Minister. It is highly
irresponsible on the part of the Prime Minister
not to have come to explain his highly
irresponsible statement .
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DR. RAM KRIPAL SINHA: Butheis
coming.

SHRI DEVENDRA NATH DWIVE-DI: 1
know it. Do not interrupt me. I will finish in a
minute. It seems that the Government wants to
avoid a discussion on this question. That is
why the time was chosen at 5.45
(Interruptions) . . .Please let me finish. The
House normally adjourns at 6 O'clock. So I
want an assurance from the Chair, considering
the manner in which the Members are agitated
because of the violation of the Constitution and
the ordinary laws of the land by the Prime
Minister, that the Chair will allow honourable
Members on all sides of the House sufficient
time to question the Prime Minister and to
discuss the matter in his presence so that the
House can be satisfied. Until and unless this
assurance comes, until and unless the Chair
gives this assurance that we will be allowed to
question the Prime Minister and discuss the
matter, I think it will be very difficult for us to
allow the House to continue its business. Sir,
with all humbleness I say that it will be very
difficult for the honourable Members to sit for
the next few hours without giving vent to their
feelings over this issue. Therefore, this
assurance must come from the Chair.

SHRI NRIPATI RANJAN CHOU-
DHURY: Sir, I am also on a point of order. I
seek your ruling on my point of order. Today
is Thursday. Thursday is the Prime Minister's
day in the Rajya Sabha. But the Prime
Minister does not very often come to this
House

DR. RAM KRIPAL SINHA: No, he does
come very often.

SHRI NRIPATI RANJAN CHOU-
DHURY: Not very often. He comes
occasionally. But Thursday is the day when
we, Members of Rajya Sabha, get the Prime
Minister amidst us and we can ask questions
and seek clarifications from him. That is
the
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normal procedure. Apart from that he may be
coming here during the course of debates
sometimes. But that is a different matter.
Thursday is the Prime Minister's day in the
Rajya Sabha. Today he came during the
Question Hour and he was informed about
this issue....

SHRI SUNDER SINGH BHANDA-RI:
By whom?

SHRI NRIPATI RANJAN CHOU-
DHURY:; By the Chair....

SHRI SUNDER SINGH BHAN-DARI:
No.

SHRI NRIPATI RANJAN CHOU-
DHURY: It is for the Chair to say, yes or no.
When I say he was informed by the Chair, it is
for the Chair to say, yes or no, not for the
honourable Member on that side. He was
informed by the Chair that this issue that was
agitating or that has been agitating the minds
of the members will come up during the zero
hour, immediately after the Question Hour.
Knowing full well that this particular issue
was likely to be mentioned by some Members
of this House immediately after the Question
Hour he left the House. Then again, when the
Members were not satisfied....

DR. RAM KRIPAL SINHA ; He rose on a
point of order. What is his point of order?

SHRI NRIPATI RANJAN CHOU-
DHURY: Let me make my point. I
should be allowed to make my point.
Then again, when the Members were
not  satisfied, they demanded that
the Prime Minister should be called.
The House was informed that the
Prime Minister was busy in the Lok
Sabha and, therefore, he could not
attend this House. Then again, some
of our friends made enquiries -----------

MR. DEPUTY CHAIRMAN: Why
raise all these?

SHRI NRIPATI RANJAN  CHOU-
DHURY: Listen to me. I am making
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my point. They went to the Lok Sabha gallery,
but the Prime Minister was nowhere in the
Lok Sabha. He was not there. Therefore, I feel
that intentionally and purposely they were
avoiding this House. The Prime Minister and
the Government are evading the issue. He is
avoiding to appear before this House and
clarify his-statement....

SHRI SUNDER SINGH BHAN-DAXxil:
There is no question of avoiding. He is
coming.

SHRI NRIPATI RANJAN CHOU-
DHURY: Now we are told that the Prime
Minister will come at 5.45 P.M. to make a
statement. They are avoiding such an
important issue. First it was said that he was in
the Lok Sabha. But he was not in the Lok
Sabha. He was somewhere else. (Time bell
rings). Sir, my point is this. In such a situation,
when the Chair is convinced that a particular
Minister or the Prime Minister or the
Government is trying to avoid this House, you
can on your part direct them to appear before
the House and make a statement immediately.
You can do so. So, my humble submission is
this. Please direct the Prime Minister to come
to the House just now, immediately, and make
a statement here. (Time bell rings). One
minute. This is an important issue. If what has
appeared in the Press is a fact, then the Prime
Minister has betrayed the whole nation, not
only the people of Sikkim. The Prime Minister
has insulted the whole nation. The Prime
Minister has insulted...

MR. DEPUTY CHAIRMAN: Do not go
into all these.

SHRI  NRIPATI
DHURY': One minute.

RANJAN CHOU-

MR. DEPUTY CHAIRMAN: The question
is; What to do now?

SHRI NRIPATI RANJAN CHOU-
DHURY: : He has insulted both the Houses.
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MR. DEPUTY CHAIRMAN: We are here
to conduct the proceedings of the House.

SHRI NRIPATI RANJAN CHOU-
DHURY: Sir, you are the custodian of the
dignity and prestige of this House. So, sir, in
order to uphold the dignity and prestige of this
House and also the other House and also the
people of India, I think, you should rise to the
occasion and issue a directive to the Prime
Minister that he should immediately come.. ..

MR. DEPUTY CHAIRMAN: All
these things were said a long time
back. You are not saying anything
new.

SHRI SANKAR GHOSE: Sir, you have
been kind enough to give me this opportunity
to speak and to make my respectful
submission. Sir, my submission is this: This is
a matter which is not a party matter. But this
is a matter which concerns the nation and I
hope it concerns every member of the Janata
Party there, because this is a matter
concerning the prestige of the country our
national self-respect.

SHRI SUNDER
DARI : Of course.

SINGH BHAN-

SHRI SANKAR GHOSE: Therefore, with
every minute that is passing, our enemies
abroad, many foreign enemies, will be
exploiting the statement of the Prime
Minister. Time is of the essense  of  the
matter. There are newspapers outside
which  will be writing on this and there will
be editorial comments also.
Therefore, every minute that is passing is
very important. Then, Sir, the other aspect of
the matter is this: If the Prime Minister
comes at 5-45 P.M. today, the House would,
in the normal  course, adjourn at 6
O'clock,  immediately after the statement
is made by him. If the Prime Minister had
been here, he would have known what our
points are. He does not know what points are
agitating the minds of the Members.
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Therefore, a ritualistic thing will not help.

SHRI SUNDER SINGH BHANDARI:
This has appeared only in the papers.

SHRI SANKAR GHOSE : You may say
that it has appeared only in the papers and that
is all. But we want to know from the Prime
Minister whether, when he says that Sikkim
has been annexed, he is denouncing the
solemn agreement of the 8th May, 1973. That
is only one question.

DR. RAM KRIPAL SINHA : Sir, have you
permitted a debate?

SHRI YOGENDRA MAKWANA : These
are the points.

DR. RAM KRIPAL SINHA: Sir, these
points have already been made. You have
made all these points. In deference to the
feelings of the Members, he has agreed to
come here and mak a statement. You have
made all these points earlier. So, what i the
use of saying the same thing again?

SHRI SANKAR GHOSE . I am jusv
formulating the points on which we want
clarification today:

Is it the Prime Minister's view that the
solemn agreement of the 8th May 1973, in
which all the parties of Sikkim were
represented, that that agreement has no value,
that the agreement has no democratic
sanction, and, therefore, India has annexed
Sikkim?

Is it the view of the Prime Minister that the
elections that took place on the basis of adult
franchise for the first time in Sikkim in April
1974 have no value? Sir, we do not want a
mere statement that he has been misquoted by
the papers. I must make it clear now.

SHRI LOKANATH MISRA
(Orissa) : Sir, may I make a submission? Sir, |
do not make the pretence of making a point of
order and then talk all sorts of things. May I
make a submission?
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SHRI SANKAR GHOSE; We want
clarifications.

SHRI LOKANATH MISRA: Sir, before we
know what the Prime Minister has actually
said, he is talking about all sorts of things on
the presumption that such a statement has
been made. Let us first know what the Prime
Minister has actually said. Then, I would
appeal to all the honourable Members ...
(Interruptions).

SHRI LAKSHMANA MAHA-

PATRO (Orissa): Let him come.

SHRI LOKANATH MISRA: He is going
to make a statement today.

SHRI HARI SINH BHAGUBAVA
MAHIDA (Gujarat) : You have to call the
Prime Minister here.

SHRI LOKANATH MISRA: To call him is
not in my hands. But the point is this; He
comes here at 5-45 P.M. today and then he
makes the statement and if there are any
points on which the honourable Members
would like to have clarifications, naturally,
there would be enough time. (Interruptions) .

SHRI LAKSHMANA MAHA-

PATRO: We have a right to talk. (In-
terruptions).

SHRI LOKANATH MISRA: But we are
taking only because something has appeared
in the Press. The convention of the House is
and has been that unless the Minister
concerned, who is supposed to have made the
statement, actually makes a statement on the
floor of the House, we do not go into the
merits of the case. Only when we hear the
Prime Minister, we will know what he has
actually said. So, till then, Sir, let the
honourable Members have some patience at
least.

SHRI SANKAR GHOSE ; Sir, I am
surprised to see that even after a statement
about the annexation by this
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country of another country is made, my
learned friends are not shocked by that
statement.

SHRI DEVENDRA NATH DWIVE-DI:
They are not even agitated over that.

SHRI SANKAR GHOSE: Yes, they ar, not
at all agitated. This is a matter which does not
concern them and they want even to defend it.
I should have thought that the House, rising as
one man, would have asked for clarifications
on this point. (Interruptions). Therefore, I
want to know, whether the elections that took
place in Sikkim in April 1974 for the first
time....

MR. DEPUTY CHAIRMAN: We are not
having a debate now.

SHRI SANKAR GHOSE: The Prime
Minister will say: I have been mis-reported. ..
(Interruptions).

DR. RAMKRIPAL SINHA; The hon.
Member has already made this point in the
morning.

AN HON. MEMBER: Till that time the
House should be adjourned... terruptions).

&) TEUATq T : ITHEHET S,
o SAd & B 5w wew & e
wAr wAT wy, A% &y A qiw | ¥
fafega @1 qarer S/ | guE wdl
& o AW AT F 59 a7 w1 Afew
foar 91T AT wEe 7 g7 g9 fw
WY TEH FAVEA WAL Ziq aifad;
fFe s welt St woEr aEr oa
s | At qim aar & fafm &
AT T DA FAT & Alfeq F aqwaT
HEAHATT &N & qgw & @1 faan
a1 | e, ag e Al araAd i
e &7 Tare ¥ o S creRe
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FT G ST AT § AT AT A7 WA
o 2 fx fergram 7 faferw &1 qaw
farar &, 7z 7 Wi wafoer 7 9w awg
s aa 21 9, 99 aawl & e
I F wa wAY ¥ gfr #Y e oag
TZd 43T WA W TEAET  FH
2 WgT WAT A AW T WUNTA
fa 3 W fegeama w1 gE«afawa
A aFr ¥ A ag agw & vAw A
A | AW F NI HAT A TH TE AT
ara wAr & ) st W 3@ A
RO & 7 T & ST 67 We-
qrdl FFE 9T T ¥ AT Ay
A IR mimardee & Wwr AT
aifey | & qwemr § fr ag fagm
Fr ARfopr #f @ F awT e
I ¥ W7 Ag T weEn W

>
G

(Interruptions) -

St gere Tag st @ gwewmfa
wiad, & ag aar A § fe s
FEq WA § wANfT wERE AT
qaTT HAT F1 fet afefeafa & sae g
T 3 & feg wrE wvdw av e
e war 47 AT | 97 IR T AF
a1 21§ wwf gf At 7w T
gar ar a1 ffT ag " s 4 9
Fgr fr argw fafrer sga st @
AT T Afew 2 F A WY F gaw §
T @, Sfaa @t & || ag arr
g W ag = v § e wem
wofT #Y foraet oedt g1 3T sredt &g
T T W I W AT 1Y
sgrr fafe #r we swar wafaw o
afga @ sam Ay St 7 AYAT W
HEAH! F OFTOA 5,45 ® A
frrarifer firr & Wt 7@ favame & fo
o a7 B & femy e ) g
F T991 & AW et X fadem
e & w17 T erfiwor 3 & fag
dar & 1 wafsw # wek wmaw &

1978]
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wrAls et & "rag we s
wAT fomr qor W7 Wd, SO W aw
THT TN 7 I, 98 "I &1 gt §
fory sfom o mm 1 oF we weT ]
formsr oot g wrawEw § Wi
IAFT ey grm | wAfaw &
oy frdga s @i fv aemy
wd iy gw 3w famg o0 ot i
A7 I AT FT A FW T G940
gz Sfaa 7@ gmr 1 sy e &
faadt o= ot fomw a99 o @
AT 9T &9 ATR-faae s 9,
FLAFAT & | ¥ 4T a0 W 9%
fri st § | zafen ¥ fawamw
¢ oy Wl o & awrew g aw
T 3 51 Tfren F4 F fag v sgwa
FAGA |

SHRI JAGIJIT SINGH AN AND: First
of all, the whple House knows, Sir, that
the moment the Chairman of the Hcuse
walked in, Shri Bhupesh Gupta was on
his feet about this issue, and it was only
when the Chairman said that it would be
taken Up after the Question Hour that
Shri Bhupesh Gupta resumed his iseat.
Then, right from 12.05 to 1 o'clock the
Hous, would not proceed “Hh any
business and the House has adequately
expressed its efeelings that it would not
allow any (other business to come up.
Repeatedly Shri Biju Patnaik and Shri
Sundar Singh Bhandari were saying that
the Prime Minister was busy in the other
House. I have found out that the Prime
Minister was all along not busy in the
other House. {lInterruptions). I have
found it out. We were told that he was
busy in the other House. He was not busy
in the other House between 12.05 to
iNOO (O'cloak. ((Interruptions) Let me
proceed. The Minister of Parliamentary
Affairs and Shri Sundar Singh Bhandari,
the leader of the Janata Party here and
Shri Biju Patnaik, an hon. Minister of
the
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Cabinet, knew very well that the House
was not allowing any business to be
conducted till the Prime Minister came
here. It was because of that that no
proceedings were conducted till one
o'clock. They were sitting here,
(Interruptions} He was a witness to all
that. I think he has intelligence enough to
know it I give him credit for that
intelligence. H, may have it or he may
not have it. The whole House was on its
legs and it would not allow the busines;
to be proceeded with. In view of this, the
Prime Minister should have come
immediately after lunch. The House has
the sanie feelings now. A very major
thing has happened. All the other things
fall into the background because of this
major happening. The House wishes that
that thing should be taken up first and
foremost. Otherwise the House should
not conduct any other business.

st W e et s,
we ag FEAT g fa T 9T 416 aga g
T § | 5,45 9T A%A | AT AT
F 1 6 d9 aw AaT K FIATEr grr
2 1 gwet 7 ag a7 &7 faar & fiw
gW N AT AT WgET ¥ WA 7
qgd aF F) a% A1 FEAAE F 907 AZ
9 HYT 57 19 g & 72 F Ivfeqa
T R

st wwamfa fanst o A,
gtz faq WY ag wvqg 7§ & fw i
afefeafa & gw za wwa gt
qrefelame #¢ a% | gafay 9a g%
A WAl wgRA A€ Wi, 9w
wzdwe g g1 oraT 8, d9 av F fa
g @& w1 ofwam 3@ 8 |

SHRI BHUPESH GUPTA; Sir, there
was no justification for the Prim,
Minister not to come here. Therefore, I
also leave the House.

[ RAJYA SABHA ]
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SHRI N. H. KUMBHARE (Maha
rashtra): Sir, on behalf of the Re
publican Party, I am one with tht
sentiments expressed by the othe hon.
Members here. I am also stag' ing a
walk-out.

(At this stage, some hon.
the Chamber.)

Member, left

DR. RAJAT KUMAR CHAKRA-
BARTI (West Bengal): Sir, I wan to
make a submission to you on 1 point of
order or on a point of disorder. I want to
know whether the House proceedings
will continue 01 we should go home.

RE  CALLING ATTENTION,
TO A MATTER OF URGENT
PUBLIC IMPORTANCE

MR. DEPUTY CHAIRMAN; Now,
we take up Calling Attention to matter of
urgent public importance. Shri Shyam
Lai Yadav, Shri Bhishma Narain Singh,
Shri Kalp Nath Raj— not here.

SHRI HARISINGH BHAGUBAVA
MAHIDA (Gujarat): Sir, there is no
quorum. I challenge that. So, the
proceedings should not b, there.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): All the
names have been called. They are not
here. I ca,leave now.

(Quorum bell rings)

MR. DEPUTY CHAIRMAN; Now
there is quorum. We shall now take up
Special Mention. There are four names—
Shri Sankar Ghose, Shri Ramanand
Yadav, Shri Pranab Mukherjee and Shri
Bhupesh Gupta. None of the is here. So,
we shall take up the next item, the
Railway Budget.



